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I have said in the main part of the
Question, that there is no such thing.

It may be in their exploratory talks, the
talk amongst themselves, but they have not
said anything formally to us. The point
is whenever they meet in their Council of
Ministers of European Economic Commu-

aity, they think of many things. They think

of standards much more than for themscl-
ves; that, we do not know. In this parti-
cular case I have said in reply to the main
part of the question that in the exploratory
talks they talked among themselves but
nothing was formally told to us. There-
fore, we cannot say anything on presump-
tion. As regards such part of the question
which is relevant to me, that is, about the
Conventions—that also, not directly on
this question—I have already said that
Conventions are there which countries are
ratifying; we have also ratified 34 Con-
ventions, That is all T can say.

SHRI NIREN GHOSH: The question
is whether, due to demand, preferences
have been affected or reduced during trade

negotiations. The Labour Minister may -

not answer that question, but the Com-
merce Minister ought to answer the ques-
tion. It is inter-linked.

SHRI BHAGWAT JHA AZAD: I have
said that they have not made any reference.
If the reference had been made, natural-
ly the Commerce Minister would have re-
plied to that, What can we do about it?
There is no reference to us about that.
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1 want to know from the hon. Minister
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whether he ig averse to all sorts of non-
sensical questions.

MR. SPEAKER: Next Question. Shri-
mati Mohsina Kidwal.

Assurance of supply of cement to all
States

+
*545, SHRIMATI MOHSINA KID-
WAI:

SHRI JAYANTI PATNAIK:

Will the Minister of INDUSTRY .be
pleased to state:

(a) whether it is a fact that the cement
manufacturers have met him to assure that
they will supply more cement to all States

and regions as compared to the supplies
last year;

(b) if so, the nature of the assurances’
given by the manufacturers; and

(c) the nature of arrangements made by
Government to see that cement reaches the
poor people in time and at proper rates?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) and (b). The repre-
sentatives of Cement Manufacturers’ Asso-
ciation had met and assured the Govern-
ment that the cement industry would
maintain supplies of cement from the non-
levy quota to all areas in the country in-
cluding deficit pockets at the least upto
the same level ag obtained in 1981 irres-
pective of the transport costs.

(c) State Governments|Union Territories
have been advised to provide adequate
quantity of levy cement for meeting the
requirements of socially orienteq schemes
like rural housing, housing for slum dwel-
lers, Harijans, Adivasis and other poorer
sections of the society from the quarterly
allocations of levy cement.
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PROF. MADHU DANDAVATE: Sir,

my supplementary is related to " part (c)
of Shrimati. Mohisinaji’ question. I would
like to know from the hon. Minister whe-
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ther he is aware of the fact that the Pub-
lic Accounts Committee of Karnataka Le-
gislature. . . .(Interruptions)

SHRI K. LAKKAPPA: You cannot al-
low this.

PROF. MADHU DANDAVATE: Is
Karnataka unparliamentary?

SHRI K. LAKKAPPA: They cannot
encroach upo nthe State.. (Interruptions)
This should not be allowed.

MR. SPEAKER: Let him put the
question. I shall see whether it is rele-
vant. .. .(Interruptions)

SHRI K. LAKKAPPA: How can you
allow this question? (Interruptions) This
is a verification campaign. It should not
be allowed.

MR. SPEAKER: I cannot decide uny-
thing until I have heard him.

SHRI K. LAKKAPPA: How can the
State’s Public Accounts Committee Report
be raised here? It cannot be raised. (In-
terruptions)

SHRI AMAR ROY PRADHAN: It can
ber aised. (Interruptions)

SHRI K. LAKKAPPA: It cannot be
raised, Show me the rule. Let him quote
the rule. (Interruptions)

SHRI ATAL BEHARI VAJPAYEE:
You allow him to complete the question
and then you wil ldecide. (Interruptions)

PROF. MADHU DANDAVATE: You
given your rulin gand I will abide by it.
Why should he try to heckle me?

(Interruptions)

SHRI K. LAKKAPPA: They cannot
take us for a ride in Parliament. How can
he raise the question on the report of
the State’s Public Accounts Committee?

PROF. MADHU DANDAVATE: Give
your ruling and I will abide by it.
(Interruptions)

MR. SPEAKER: This is my ' perma-
nent standing order that when a Member

—_— ——— el
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is allowed to speak then every word of
his should be on the record but when I
do not allow then nothing should go om
record.

Hon. Members I do not know why this
heat is generated. Until and unless I hear
something I cannot just presume that
somebody has said something. I am not
going to reach a foregone conclusion. 1
would like to listen ang then give my
ruling accordingly whether it is in order
or not in order. How can I say whether
it is relevant or not relevant without hear-
ing it? I can over-rule Prof. Dandavate if
he is not relevant and pertitnent to the
question.

(Interruptions) **

THE PRIME MINISTER (SHRIMATI
INDRA GANDHI): Sir, your word is final
and 1 agree with what you say but why
some of our hon’ble Members have got
agitated is that when we happen to men-
tion West Bengal then the opposition al-
ways shouts, This ig the only reason.

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, their strategy is to kill time.
I will have my say. My question is rela-
ted to Center and I will start with this
thing. The Public Accounts Committee
has said something about Government of
India’s rules regarding distribution of
cement given by the Centre and the vio-
lation of the Central rules. I want to
know whether it is a fact and whether the
Government’s attention has been drawn to.
the fact that the Public Accounts Com-
mittee have already. .

MR. SPEAKER: This has alreza:dy been

"discussed on the floor of the Karnataka

Assembly.

PROF. MADHU DANDAVATE: I am
not referring to that. For instance, if any-
thing is referred to in which the Central
Government is actually involved or Central
Government’s rule are violated, I can re-
fer to that. In the past we have done it.
In this House we have done it.

MR. SPEAKER: If it is something
Central you can go on....

**Not recorded.
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PROF. MADHU DANDAVATE: That
is what I am pointing out. The Public
Accounts Committee has said that the
Government of India rules regarding the
distribution of Central quota of cement
have been violated in case of Karaataka
.and, therefore, they have demanded...

MR. SPEAKER: This is not withun the
ambit of the present question. You can
come under some other question.

PROF. MADHU DANDAVATE: Sir,
it ig related to part ‘C’. (Interruption)

PROF. MADHU DANDAVATE: Sir,
you please read part (c) of the questian,
It says..

AN HON. MEMBER: It is very im-
portant.

MR. SPEAKER: 1 will read it out for
you. It says:

“(c) the nature of arrangements made
by Government to see that cement rea-

ches the poor people in time and at

proper rates.”

PROF. MADHU DANDAVATE: Yes,
it says ‘in time and at proper rates.” It is
relating to distribution of cement. Sir,
you cannot shut me dows.

MR. SPEAKER: No, no. I am not

going to shut it out, I have only to see
whether this question which you are rais-
ing pertains to this.

(Interruptions)

PROF. MADHU DANDAVATE: I am
referring to that only. I started by saying
that my supplementary is on Mohsinaji’s
part (c) of the question.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFARS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): It is a question of State. The
report of the Public Accounts Committee
is placed on the Table of the Assembly
-and it is for the State Assembly to :ake it
«up. (Intaerruption)
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PROF. MADHU DANDAVATE: . Shall
I conclude my supplementary question.
(Interruptions) Sir, I am not yielding. May
I say this? (Interruption)

PROF. MADHU DANDAVATE: 1 can
put my question, If you want, you may
later rule it out. Please listen to my sup-
plementary. You can rule it out. I will
re-frame my question. Sir, the Govern-
ment of India have formulated -certain
rules regarding the distribution of Cement
so that, in terms of part (c) of the ques-
tion of Mohsina ji, ‘at proper rates, in
proper quantity’ it will be possible for the
Centre to reach the poor people and the
common people and institutions. Sir, T
want to know whether it hag been brought
to the notice of the Government that these
Central ruleg about distribution have been
violated through corruption, irregularity
and misuse on the part of the Centre, and
in addition to that, whether it is true that
Mr. Lentin, one of the judges of the Bom-
bay High Court, has given a judgment in
which he has said that there has been a
nexus between those donors who have do-
nated donations to the Tndira Gandhi Pra-
tibha Pratisthan and the distribution of
cement, whether they have taken proper
note and whether suitable distribution was
ensured. That is my question.

SHRI K. LAKKAPPA: T rise on a
point of order.

(Interruptions)

MR. SPEAKER: He has not said any-
thing, What has he said? Please sit
down. ’ ;

SHRI K. LAKKAPPA: You must lis-
ten to our point of order....

MR. SPEAKER: He has not said any-

thing. T know it. I am not allowing it.
There is no point of order. Please sit

down.

PROF. MADHU DANDAVATE: There
are two parts of the question.

MR. SPERAKER: -Mr, Tiwari.
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SHRI NARAYAN DATT TIWARI: I
have already substantially answered that
question in my original reply. And, there
are no set rules prescribed by the Central
Governments have been given the general
guide-lines. It is for the State Govern-
ments who are mainly responsible for the
distribution of cement at the grass-roots
level to formulate their own rules and re-
gulations and procedures.

PROF. MADHU DANDAVATE: No,
no. My specific question ig this. There
is a specific judgment of the Bombay High
Court saying ‘Nexus between the donors
and the distribution’.

MR. SPEAKER: Please come under
some other thing. Not like this.

PROF. MADHU DANDAVATE: Second
part of my question is. .

MR. SPEAKER: He has answered
your supplementary question

PROF. MADHU DANDAVATE: No,
no. I asked about this. There is a nexus
between the donors and Indira Gandhi
Pratibha Pratisthan and the distribution of
cement. )

MR. SPEAKER Not here. That is the
business of the State. Not here.

PROF. MADHU DANDAVATE: I am
talking about Central quota.

MR. SPEAKER: That was in the High
Court, and now in the Supreme Court.

PROF. MADHU DANDAVATE: No.
It ig Central quota which is being misused.

MR. SPEAKER: He has said about
it

PROF. MADHU DANDAVATE: No.
no. He has never said it.

MR. SPEAKER: Whatever they gave
to the State, it ig the. State which should

do it
PROF. MADHU DANDAVATE: He
has not said. How are you able to heart?

None of us has been able to hear. How
are you able to hear?
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MR. SPEAKER: He has told us, I
heard. It is the Centre which is giving the
cement, and the guidelines, distribution is
done by the States.

SHRI NARAYAN DATT TIWARI:
Yes.

PROF. MADHU DANDAVATE: I
have referred to the nexus between the
Indira Gandhi Pratibha Pratisthan and the
Cement distribution. (Interruption).

PROF. MADHU DANDAVATE: What is
objectionable in my question? How does
it come into the distribution system?

(interruptions)

MR SPEAKER: It has gone to the
High Court.

(Interruptions)

PROF. MADHU DANDAVATE: How
does it come here. You look into the
question(Interruptions)

MR. SPEAKER: I will read out the
relevant rules:

“41(xxii) it shall not ordinarily ask
abeut matters pending beforz any statu-
tory tribunal or statutory authority per
formin gany judicial or quasi-judicial
functions or any commission or court of
enquiry appointed to enquire into,..”

SHRI K. LAKKAPPA: Sir, that was
my point of order. (Interruptions)

PROF. MADHU DANDAVATE: He
has not replied to my question. I have
talked about 1ke nexus between the do-
nation and distribution. If they ar: feeling
embarrassey in answering this questior,
there is nothing.... (Interruptions.

MR. SPEAKER: There js no question
of that I am trying to go according to the
rule.

PROF. MADHU DANDAVATE: K
you give the ruling, it will bind the future
Lok Sabha.

MR. SPEAKER: I have not given any
ruling. I have only read out the rules.
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PROF. MADHU DANDAVATE: You
forget about the Court. What about the
nexus between the donation and distribu-
tion of cement? I am asking that question.

(Interruptions)

MR. SPEAKER: That is what he has
said. .

PROF. MADHU DANDAVATE: He
‘has not said that. Let him say it
(Interruptions)

MR. SPEAKER: Please sit down.

SHRI K. ILAKKAPPA: How can you
-allow him? They are wviolating the rules.

MR. SPEAKER: I have not allowed
you. I am not violating the rules. But you
.are violating the rule now.

MR. SPEAKER: Mr Tiwari, you can
¢xplain the same thing a second time.

SHRI K. LAKKAPPA: What is the
-special privilege that he has got?

MR. SPEAKER: Who are you to asy

that?
(Interruptions)

MR. SPEAKER: There is noting wrong
about it. Why should you be agitated over

i?
(Interruptions)

SHRI NARAYAN DATT TIWARIL 1
have said that 1 have already substantia-

lly answered the question in my original:

reply to part (c) of the question. It iS
for the State Government to frame the
rules and the specific guidelines at the
grass-root level for the distribution  of

cement.

PROF. MADHU DANDAVATE: Let
him say that there is no quota of cement
from the Centre for distribution. Are
there any guidelines at the Central level?

(Interruptions)

MR. SPEAKER: There are no Central
‘tules. That is what he has gaid.

(Interruptions)
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SHRI NARAYAN DATT TIWARI:
There are Central rules.

(Interruptions)

PROF. MADHU DANDAVATE: He
has said that there are not guidelines.
But there are guidelines.

(Interruptions)

MR. SPEAKER: It has gone on record,
You can varify it.

(Interruptions)

PROF. MADHU DANDAVATE: Let
him say that for the" distribution of ce-
ment, there is no Central guideline.

(Interruptions)

MR. SPEAKER: We have got the re-
cord and we can varify what has been
said.

SHRI ATAL BIHARI VAJPAYEE:
There are guidelines. He is misleading the
House. There are guidelines, T know,

PROF. MADHU DANDAVATE: Sir,
he has said that there are no guidelines,

MR. SPEAKER: There is no need to be
so vociferous about that. We has got the
recorq here and we can varify what he
has said.

SHRI' SATYASADHAN CHAKRA-
BORTY: He has said that there are no
guidelines. .

PROF. MADHU DANDAVATE: But
there are certain guidlines.

MR SPEAKER: We have got the re-
cord. ...

PROF. MADHU DANDAVATE: When
we are sitting in the House, we are not
supposed to see to the record: we are sup-
posed to look to the Minister and the
Speaker. . . . (Interruptions)

MR, SPEAKER: We have got the re-
cord; whatever is there will remain on the
record.
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PROF, MADHU DANDAVATE: 1
want the Minister to admit that there are
Central guidelines, and he has said that..

(Interruptions)

MR. SPEAKER: Whatever has been
said in the property of the House We
shall not change it.

WRITTEN ANSWERS TO QUESTIONS

Manufacture of Health Foods

*543. SHRI SKARIAH THOMAS:
Will the Minister of INDUSTRY be
pleaseq to lay a statement showing:

(a) the names of foreign companies
manufacturing health foods in the coun-
try and their annual turnover;

(b) whether it is also a fact that they
are hampering the growth of indigenous
maunfacturers of health foods in the coun-
try; and

. (c) if so, the steps taken to help the do-
mestic manufacturers

THE MINISTER OF INDUSTRY AND
STEELL. AND MINES (SHRI NARAYAN
DATT TIWARI): (a) There are no pre-
cise specifications ag to what constitutes
“Health Foods”. However, high protein
and milk and malted food are popularly
treated as health foods. M|[s. Glaxo Labo-
ratories (India) Limited is the only FERA
Company engageq in this line and its
value of production for the year 1981 of
these items was Rs. 411.50 Jakhs

(b) No, Sir.

(c). Doeg not arise.

Uranlum Deposits in U.P.
*5468. DR. SUBRAMANIAM SWAMY:
Will the PRIME MINISTER be pleased to
state:

(a) whether it is true that huge Ura-
nium deposits have been located in Uttar
Pradesh; ‘and Wl |
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(b) if so, the details thereof?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) and (b), No, Sir.
However there are indications of the pre-
sence of uranium in the following areas
which will have to be explored further:

1. Tamil and adjoining areas In

Saharanpur District.

2. Brijrani Gad-Dhargaon in Tehri
District.

3. Sonrai-Pisnari area in Lalitpur
District.

Legislation for Agricultural Workers

' %547, SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI SURAJ BHAN:

Will the Minister of LABOUR be pleas-
ed to lay a statement showing:

(a) the salient features of the "draft
legislation for  agricultural workers that
wag considered at the Conference of State
Labour Ministers held on August 4 and
5, 1981;

(b) details of decision of the Working
Group which later on studied the matter
in depth; and

(c) views of State Governments ian
thig regard and progress made so far?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LABOUR (SHR1
BHAGAWAT JHA AZAD): (a) The
salient features of the draft Central Agri-
cultural Workers Legislation are payment
of minimum wages, security of employ-
ment, setting up of Agricultural Welfare
Fund, regulation of Working hours, setring
up of tribunals to settle disputes and set- -
ting up of Statutory Employment Guarantee
Boards.

(b) In view of the divergence of
opinions expressed, the Working Group
could not reach any consensus

(c) Difficulties in the mplementanon of
a uniform legislation have been expressed





